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~  IN pursuance of the provisions of clause(3) of Article 348 of the Constitution, the
Governor iSpleased to order the Fuhliﬁaﬁunﬁf the following English translation of notifica-
tien no. 1787X-M K .-88 _XXR(1)-84, dated August17, 1988 : - = A

' No. 1787/X-M K -88-XXR(1)-84 M e
Dated Lucknow, August 17, 1988 =, =

IN exercise of the powers under section 13 of the Uttar Pradesh Cinema ('Regurlaﬁon)
Acty 1955 (U. P. Act no. 3 of 1956), the Governor is pleased to make the following rules :

THE UTTAR PRADESH CINEMA (REGULATION OF EXHIBITIGN By
MEANS OF VIDEO RULES, 1988 -
CHAPTER |
J_Preb'mfnary

Shor title, 1. (1) These rules may be called the Uttar pradesh Cinemas (R eculation
spplication and  of Exhibition by meansof Video) Rules, 1988, :

eommégoement = : ,
(2) They shall apply to Video librariesand fo exhibitionsby means of
¥ideo in a permanent building with seating capacity not exceeding 125 and
such exhibition in all temporary building. :
.

No1® : Exhibition by means of Video in a Video Cinema with seating capacity
exceeding 125 seats shall mutatis mutandis be governed and rogulated.
by the Uttar Pradesh Cinematograph Rules, 195; with such relaxation®
asmay be granted by the State Governpent . :

(3) They shall come into force with effect from September 1, 1988,

.

Defigitions ¢ 2. In these rules, aiiless the context otherwise requires—
: : (¢) “Act’ means the Uttar Pradesh Cinemas (Regulation) Act, 1955 5
() ‘licence’ means a written authorisation by the Licensing Authc-
rity to give exhibition by means of video or to operate or keep a Video

Library granted in Form-IL ot Form 111 o1 Form IV, as the case may be,
appended to these rules 3 - 3

0




IR A AT TorE, 1 (A, 1988

13

{e) "licensee’ means a person who hasbeen granted a licence and
includes his agent appointed fir the purposs under a power of attorney

and whose appointment has been intimated in writing to the Licensing
Authority ; 4

(d) ‘Licensing Authority’ means the officer specified or authorised
under section 4 of the Act ;

(e) ‘Permanent building’ means a building which isconstructed, for

permanent uss, with stone, mud, brick, mortar, cement or other nen-
tnflamable material ;

(f) ‘Public service yehicls' has the meaning assigned toitin tho
Mator Vehicle Act, 1939 3

_(g)*temporary building’ meansa building which is not a ‘permanent
building’ and includes a booth, tent or a similar structure 3

(h) *Travelling Video Cinema’ means a video cinema which gives .

‘eXhibition by means of video in a temporary building 3

(#) *Video Cinema’ means entire place licensed for exhibition by means
of video in'a permanent puilding und includes appurtenances, plants and
apparatus located therein 3

(/) Words and expreSsions used in these rulesbut not defined here-
under shall have the meaning assigned to them in the Act.
. 3. No person shall be granted licence unless the licensing authority is
Sa_n:ﬁed that the provisionsof the Act and thess rules haye been complied
with. -

CHAaPTER 1 7 _
Requiroments of a permanent buallling, Seating ete, for a video cinema.

4. (1) There shall be an independent entrance on the public th,

Rastrictians en
the gr ani of
ligenge

e 2 P TOUER~  memyirement of
_ fare on which the site of such building abuts, :ﬂ:;un::nn:;ﬂ f
L : ' ; o
(2) The building shall be provided with open Space ol not léss than il !
’ 3 motresin width on any two sides, and open space of not less than 6 metres
in width in the front for parking ofvehicles, If the building is away from
l thoroughfare, the approach road shall not be less than 3 metres in width,
(3) The building—
‘ (1) -shall be well built, structurally safe’ and constructed of pon-
l inflamable material,
} (ii) shall be sufliciently vantilated, : =
(iii) shall have 1.6 metres wide vereadah on anyone side of the door-
‘ ways of the building, - ! i
I (iv) shall have at least one doorway per 50 seats and in any case not
. - lessthan two, fitted with door to open outwards and the size of the doors
| shall not be less than 1.95 melres in height and 1.34 metresin width,
- - _{¥) The norma| height of the roof or ity immeiate covering from the
# Hoor shall not be lessthan 3.5 metreswith elestric in stallétidis ﬁiﬁd’ at
, a height of 2.75 metres, :
- O saall bave the landings, doors, staircases, 1obbies and corridoss of 1
- mot Lssthan 134 metres in width, - ; S |
£4) Ia case the auditorium is construgted on the first floor or the second |
) flsor of = Balldiag, it shall have 1.6metres wide verandah on any two sides v?irtlh i
Alieass bwo Stair cases to ground foor on two different sides, out of which one
' : 2hEt the maa thorough fare The width of the staircase shall not be less
A thas | {Mwh lbfcms: riser and 25¢ms. tread and there shall not be less
than WAk mare than 15 stairs at a stretch, The open Space required under ]
sl m B provided on ground floor. The other requirements shall |
! be the Ssme 58 i= the preceeding Sub-rules.
1 & {8) The seats shall be firmly arranged and secured for public conve: . gaasi \
w - l; nience. - . heating I
.l'v (2) Th= smmber of persons to be admitted into the auditorivm shall be
| -~ @an the rate of 20 persons per? square metres of {
- Hegrassa, : oo SR '
5 {
_ e - ' 5 r
. II- ._ ‘ . l
k — 4 ] !
— L -.‘4 =l = e —— - -
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Forthe purpos:s of this sub-rule, floor area shall not include the'ares for .

entrances, passages, gangways, stage and all places to which the public are not
admitted,

(3) The Licensing A #thority shall determine the maximum number of Scats
for each class Scpatately and the Same Shall be Specified in the licence and
also Prominently displayed sear the entrance door of each ciass.

il , (5) There shall be an infervening space of at jeast 36 cms. between the

ba.lcl':lof One seat and front of the Seat Immediately behind, measured perpendi-
| : cularly, j

(6) There shall be a passage of 80 ems. in width parrallel to Tows for every
ten rows of seating acCommodation,

(7) There Shgllbqa- at least one gangway. The gangway shall not be legs
than 0.90 metre n width and shall be 50 arranged that no Seat Shall be more
than 10 geats away from the gangway, =

(8) The distance between the video screen and the firse row of seats shall
1ot be less than two metres and no person shall be admitted with such space.

(9) The seqts shal not eXceed the number specified below :

Width of television or video screen Maximum seats
(i), Not exceeding_51.00 cms, . = 30 seats -
' — (ii) Not exceed ing 67,50 ¢ms, - .5 50 seats
(i1}’ Not exceeding. 77 .50 cms. v 19 Héats
(iv) Not exceeding— 100 cms, ... 100 seats
(v) Exceeding 100 cms - 125 seats’
_ 6. (1) Exceptin the casg of dirconditioned auditorivm, gt least one ex-
- Veatilatiow haust fan of 0.45 1, size Shall be provided. The eXhaust fan sha] always be
kept working during the performance of the show. | :
(2) One ceifing fan of at Feast 120 m. (56") size shall be provided for every
25 seats or less.
(3) Except in the case of airconditioned auditorium, there shall be Openi
of 929 sq. cm. fotievery ten parsons for natural ventildtion Purposes to ensure a
balanced air supply, |
y 7. (1) Atleast two W.C. and three urinals shall be provided, out of which
Senitatien one W.C. and one urinal shall be for exclusive use of ladies; _
" (2) The latrines and urinals_shail be cleaned and flushed f'mmediatcly before -
and after each exaibition and disinfectants be used daily,

(3) The entire premises including the auditorium of the cinema shall be
lime washed or distempered and all iron and wood works be painted Or varnished
as the case may be at least once every year. The premises shall at 4ll times be

- . kept clean and free from dirt.

8. Driokingwater shall be provided in such manner and in Such quantity
‘\"‘f.‘m‘“' for asmay be determined by the Licensing Authority.

drinking water ; ‘ ; :
9. (1) There shall be a Separale circuit controlled by a suitable linked
i" installa-  switch for the su of electricity to the vidzo. Thmm;emgn; of emerge
ﬁiﬂ:lﬂ e liglit Such as-totciljigigctc. shall be made available to mest Tequirements in the
event of power failure, : : :

(2) Three pin plugs with the third pin effectively conneoted 1o earth shal| bs
d_ . .

Uuse

(3) Separate circuits shall be provided fot lights, fans and other ¢quipments,

' (4) An automatic voltage regulator of Stabliser which can provide an out--
[ put of 230 volts shall be inﬁaslled with the video equipment.
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E (5 A dim light by means of a bulb having power not below 25 watts and not
more than 40 watts shall be kept lighted during exhipition,

(6) All'the cables and wires used shall be of 8.1, grade and the wiring shall
pass through conduct pipes only.
. (7) Al electrical installations and other allied work shail be carried out by
licensed/registeied contractor approved by the Electrical InSpector to U. P
Gnv-mmcnt,

il
CHAPTER 111 : |

] Licence . |

10. (1) The application for licence for giving exhibition by means of video ﬁ-ﬂm:ﬂ;ﬂlxhig-
shall be Su:bmittedin Form po. | to the licensing authority alongwith the docu- ~ tion by means of
ﬁ mentS mentioned in sub-rules(2), (3) or (4) as the case may be. video

A2) In the case of permanent building other than a hotel or restaurant, the
application shall be accompanied with the following documents
f (1) a site plan in duplicate showing location of the premises in relation
to adjacent premiseswithin a radiys of 100 metres and public thorough fare
on which the building abuts including the place, marked for parking of vehi-
1 clesdrawn on the Scale of 1.5. v
(ii) & building plan in duplicate including longitudinal and latitudinal
sections and seating plan coataining therein the afrangements of seatsin ,
each class including sangway and places left open drawn on the scale of 1:1. d

(1il) no objection certificate from the Municipal Corporation, Municipal
Board, Gaon Panchayat or any other local authority concerned.

(‘ﬂl photostat copy of licence obtained for the commercial use of video
or television under tae Indian Telegranh Act, 1885 (Act 13 of 1885). ’

(v) documents showing the ownership or tenancy of the place, building
and the apparatys ;

(3) Inthe case of a tampurm building, hotel and restaurant, the application
shall be accompanied with the documents referred to in clauses(iii, (iv) and (v) of
' sub-rule (2).

(4) in the case of public service vehicle, the application shall be accompanied
with the documents referred to in clauss (W) of sub-rule(2) and a photostat
sopy of documentSof its registration under Motor Vehicles Act denoting there in
the route, if any, of operation of the said vehicle.

11, Licence shall not be granted for a video cinema, if it is situated - Other conditi ons
o = L g - . g for graat ef
(1) within a redius of 500 metres of a permanent cinema either existing  licence
ar under construction in a town with a population exceeding 5 lakhs.

(ii) within a radius of 1000 metres of a permanent cinema either existing
or under construction in a town with a population exceeding 50,000 but not
exceeding 5 lakhs. :

_ (i) within a radius of 1500 metres of a permanent cinema, either
;Kﬂlng or under conStruction in a town with a population not exceeding
i 000.

(i) within a distance of 500 metres of another video cinema.
Explanation.

(1) For the purposes of this rule the population of the latest census shall
be takes into account while granting licence,

(i) The aforesaid restrictions shall not applyin case of grant of a ticence
to a persos already givipg exhibition by means of video in a permanent
building before the commencement of these rules.

12. (1) The licessing suthority may oan receipt of an application under Grayt of licenes
" rule 10 and after having satisfed that all the requirements have been fulfilled grant
= :Lmnoel-tu the applica=t in Form 11 or Form 111, as the case may be appended to
30 rules. 3 . e g :

-
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(2) The licensing authority shall while granting or renewing the licence in
case of video cin_cl:na in Form IT shalf fix thcmémimu;:% number o?%eats class-wise
the number of ceiling or bracket fans, the aumber of exhaust fans, descgiption and

mumber of fire fightin appliance and number of lattines i '
nder those - L g app of latrine :.nd uripals, as required

. {3) Every licence granted under rule shall be sdfbject 1o terms and condi:
tions imposed unger sub-scction (2) of section 5 of Thél act or directions issued
under sub-sectior (4) of the said section. .

13, Any person already holding exhibjtions by means of video ia perma.
hent building before the date of commencement of these Rules, may be granted
relaxation by the liceasing athority from any of the provisions of Tule 4 if the

censing authority is Satisfied | at the public safety, security and convenience is not

 Jeapardised by s,ch relaxation, >

14. The liconsing autharity may for reasonsto be recorded in writing
refuse g licence, if he is satisfied that the exhibition by means of video in a video
cinema or hotel or restaurant is likely to cause obstruction, inconvenience, anno-
yance, risk, danger or damage to the residents or passers by in the vicinity of the
place of exhibition " ' '

15, (1) Except in the case of travelling Video cinema a licence for exhibition
by means ‘of yideo may be granted or renewed by the ticensing authority for a
period not exceeding three years at a time.

_ A2 A licence to' a travelling video cinems for a particular place shall ini-
tialuy be granted for a period not exceeding six monthswhich may be extended for
a fyyrther period not exceeding six months, -

6. The licsasing authority may, on application being made to it, renew
the lieence. A n application for renewal of licence, shall in the case of a travelling
vdeo cinema bz made within fifteen days before the date of expiry_ofthe licence
and in any other case within one monlh of the said date. The application for
renewal ‘o¥ liccm_ﬂmu not be taken into consideration if it 1% not accompanied
by fhe fees prescribed under rule 16. _ :

&

17.7(1) Thefee for grant or rencwal of licence shall be & followsz

(i) Video Cinema : : Fee
Number of seats - : : : ;
Not exceeding 50 seats .. Rs.600 per year or part
; thereof. _ >
Exceeding 30 seats but not exceeding 100.seats ~ Rs. 900 per year or part
thereof.
-Exceeding 100 seats byt not exceeding 125 seats  Rs. 1200 per ¥£ar of part
thereof.
(i) Horel and Restaurants ... Rs. 600 per year or part
thereof per yideo

cassette player. o

- (ili) Public Service Vehicles .« Rs. 600 per year or part

(iv) The fee for the grant of renewal of 2 travelling video

- cinema shall be Rs. 50 per month or part thercof, 7

(2) In case there is any such arrangement where exhibition is given by means

of video on 2 number of different television screens, video screens or video scope,

an additional licence fee of RS: 50 per year or part thercof, shall  be levied for

¢ach such screen, feeded by the said apparatus, by what soever name it may be
called- =

CHAPTER TV
Video Library : =
18. {1) Every application for licence or for renewal thereof for keeping a
video libran(: tghfnﬁ made to the licensing Authority with full details of the place

to be licenced. . he li for keeni
(2) The Licensing Authorily may grant'or renew the licence fer keeping a
video library on payment of fee of RS, 900 for one year or part thereof.. :

»
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(3) The licence shall be granted in Form IV as led to thesc rules. -
(4) Any person who | keeps a video library shall be liable to produce docu-

ments when demanded by any officer authorised by the State Government in this

behalf including the \etter of consent f n? the person who is the first owner of
tl;_ﬁi'gcs‘o_gynght_ of the film under section 17 of the Copyright Act, 1957 (Act no. 14
)

ard in case Such copyTight is assigned under seotion 18 of the said Act,
from the assignee of such copyright. ' d :

(5) No person whao hlis been granted licencs for keeping a video library shall

sell, store, et on hire, distribute exchange or pul into circulation in any munoer

whatsoevet any video cassette of moving pictures other thazn those cuntaming
moving pictures which _h,avgbwncmiﬁcd as suitable-for public extubition by the
authonty constituted under section 3 of the Cinematograph Act, 1952 (Act no. 31

. of 1952) which when exhibited display the pracrlbcc% mark of that surhority and
the same hasmot been aitered or tempet with in any way, Since such mark was
affixed thereto. . J s :

B A register with full uptodate Yecord of all the video cassattes of moving
+ pictures shall be maintained by the licensee.
Cuap1eErR Y
General

a video cinema Of the MANAZET or managers thereof
been entered in the licence shall he present at the video
are open to the public.

19.- The liconsce of
wlhose name or namies have
cinema during the period the video cinema premises

20. The licensee shall display his licence at any conspicuous place where
exhibitions by means of video is he!d or in the premises of the video library, as
the sasc may be. ' =

21, The portable fire extinguisher of CG.T.C.and oneof Soda A-ci_d of 1 kg.

« capacity and one bucket (9 litres) filled with sand and four buckets(9 litres) with
water shall be provided, in the premises of video elnema and travelling mde‘a

~ ginema.

22, (1) Any personwho is liable to be prosecuted under these rules or the
Act may at any Ume either Betore of affef institotion of the prosecution submit an
application with full particulars of the offence to be compounded to the ieencing

authority.

«2) On receipt of the application under sub-rule(1), the licensing authority
myﬂ“ﬁi"ﬁhmﬂ&ﬁﬁﬂw from the inspesting OE::I and if he deemsfit,

~ passan erd@rfag—gg;apyngquf sch offcaceon reaiisalion of such composition
fes as sheﬁhnenﬂngiﬁumﬁﬂt'y may di “%ﬁi—ﬁﬂtm@u_mdingm maximum amount

_of fine for the offence.

. (3) Where any such uffence is uompou“d‘d; ‘the licensing autbenily shall
Send a copy of his order informing the court c90cerned that the offence bas been
compounded and the composition fee hasbeen realised.

(4) The composition fee shall be deposited into the GOVernuient account
under the head «(045_ other Taxes and Dutics on Commotites and Services
Cinema Licence Fee” in the same manner a5 licence fee is deposited. .

o (5) The offence shall sand compounded only after the composition fee has
{been deposited in toe Government account. v : -
L r 123, (1) As appeal under sub-section (3) of seclien 5 or sub-section () of
, section 7 of the Act muy be prefered o the State Government within 50 days
from the date of service of the order.
(2) A copy of the ground of appesl alongwithh its enclosures shill -also be

supplied simultancousty 1o the officer agalnst wnose order the appeal 18 preferred,
who suall Supply necessaty records i A such olhey information 1o ‘e overnment
asmay be reguires alongwith his copuments. . “ iy

(3) The State Goverameat may graat @ temporacy stay subject to such
sonditions s [ may deem BiL, wud Send 4 copy Ol 8 ordet Lo thé Entertamuiont
+'ax Commissioner as well as Lo the District Magistrate coneeriied,

-
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]

FORM I
(Sze Rule 10) -
Form of application for licence for exhibition by means of video
l. . (i) Name gof applicant
(ii) Pather's Name

................. LR A R R R R R I R T (S EE e
(iii) Ageand Sex.............................o . R e 3 o _
(iv) Address (1) Permanent, ................ A TSN ey A T N T :
_ iduly verified)
(ii) Piesent Address... ... ..... Py oS e A = e 3

2. Name and desctiption of t he place

Exact bﬂ'f,on with house ot plgt ng.,if any, where
exnibition by means of Video is pro posed, and n .
~case of public service vehicle registration number withioute of
operatios,if any, : _
3. (i) Site planin duplicate under rule 102)() , L
(ii) building plan in duplicate under Rule 10(2)(ii)

(iii) No objection ccrtificate from Municipal Corpot ation, Municipal Board of any
other local auth ity concerned under Rule 10(2)(111). f e * :

(iv) Phstosiae sopy 5T thelicaies bt tinel for commercial gse of video or television
under Tndian Telegraph Act, 15885, ~ :

(v) Dyzamaats smwi.ﬁ;tha owagrship or tenaacy of the pl'aCG. building and apparatus )
Rule 1{2)(v).

(vi) Inthe case of partne: ship firm, Name and add: esses of the partners.
4. Tnthe cae of Video Gin‘g;iﬂ aad travelling Video cinema: ' %
(1) Number of shows proposed to be held Diily with Show timings of each show. -
(i1) Width of —
(a) Telgvision screen
(b) Video screen

(tii) Total se1ing capacity with classwise seating arr angement of each class. .

(1v) Rates of admissign and ampunt of entertainment tax for each ticket. (Seprately
of each class), . =

(V) Proposed date of start of exhibitior, by means of Video.
(vi) Name of manager, if any.
3. Inthe case of Hotel aud Restaurant i—
(i) Niimer o' television screens/video screens/ video scope,
(31) number of video casette players.
(i1i) proposed date of start of exhibitfhn by means of video.
s (iv) Name of manager, if any.

6. Ny n'}:f il Die of I"-.:'iu.-y Challaa w.Lh wh.ch t he ampun! of prescribed fee/renewa 1 -
fex has baen deposited. _ ; :

Date - Signatuse of the applicant with address
: duQr verified by any Guzetted
M ‘ > Officer.

£



FORM 11
(See RULE 12)

Form of Licence under the U, P. Cinemas (Regulation of Exhibition by means of Video) Rules.
1987 for Video Cinemas and Travelling Video Cinemas

Mo, - ‘ of : =2
(@) —.

(Name of the Video Cinema/Travelling Video Cinema)

Tl ‘ - = . situated at (b)

(place)

= ——with in the Distriot of s

e

1955 and rule 11 of U. P. Cinemas (Regulation of Exnibition by means of ideo) Rales,
1987 as g place where exhibition by means of video may begiven from— .~
te - '

both days inclusive.

The licence has bsea granted ta (¢) — :
(Name)

=+ : ~——and Shq.ll be terminated forthwith if the said (¢)— — _ —

— thec - — —Oeases to own, to hold on lease or to manage the seid (a)

o

o —

ey = —_— e R

TFhe licence i granted subject to the provisions of the U.P. Cinema (Regulation) Act, 1955
aud the rules framed thereunder and to the following further conditions : .

(1) That the said (¢)—

shall not exhibit, or permit to be exhibited, if the said (@) i T a

e _auy film other than a film which kot been certiled
as suitabls for public exhibition by an authority < snsti | upder section 3 of the
Cinematograph Act, 1952, and whish when, exlivite:

: - 8 the prescribed mark
of that.authority, and has not beon altered or temperc v . . n any way since such
mark was affixed thereto,

{2) That the said (¢) ———.— = s e -
shall.not exhibit or permit to be exhibited in the said (@)oo — .
—— = e —.— 10 any person who is not an adult, any film which hasbeen -

certified by an authority constituted under section 3 of Cinematograph Aoct. 1952
as spitable for public-exhibition restricted to adults,

(3) Thatthesaid () — - wee e
. ~ not exhibit or cause to be exhibited at any performance in the said ().

¢ e N S S

- (1) any advertisement regarding sexual diseases and medicine to correct sexual dis-
& orders of purporting to assist the childless in be getting children, sic. and (2) say

indecent, obscene, immoral ot suggestive advertisement, pictures, or posters on the
premises of the said(a) - — ;

(45 That the 3eid (¢)————— . —a. e

shall send previous information of every video film proposed for exhibition to the
District Magistrate together with the synopsiSand details of Number and date of
certificate i3sued by the authority constituted under section 3 of the Cinematograph
Act, 1952 and name of the supplier or distributor of the video filln at least one week
or, for good and sufficient reasons accepted by the District Magistrate upon application
by the licensee, three days before exhibition is proposed !

Provided that if the said (¢) —

~shall

—_—

w

——

- e e e

condition a programme in respect of a number of Almswithin a specified period of
ene month or less it shall not be necessary for the licenseé to inform the District
Magistrate of any change he intends to make within that specified period in the
prgl::acgd dates for exhibvitien of films included in the programme originally
submitted, )

-

THT R wysren oz, | fasizme 1098 : 19

~—~——i8 licenged under section 3 of the U. P. Cinemas (Regulation) Act, -

has submitted to the Distriet Magistrate in accordanee with the provisions of thig -

—

-
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| ' T (3) That th: Lbta! '-nu.nbar of sé,ats in the a.udiiorium and the seats for-u_chcla&s_
! Shall mot excaed the number Specified in the Schedule, here to appended nor shall

the number and deseription of fire appliances,  exhaust fans, electric fans or
Sanftary requiroments be less than those therein specified. -
(6) That the said (¢) —___.__ ' b oo e
shall not display ‘or cause. to be displayed ~ any photograph, _pigtures or
- posters which depict or Tepresent or purport to represent a Scene or Shot which has

been excised from any film under the orders of the Board of Film Certification or
the Central Government, | a

3 (7) That there, will be no restriction on the number of daily shows between
© o 900 A'M. and 12.30 A M. and that no show shall be held before 9:00 A M, and
after 12.30.A. M. without the specific permission of .the licensing authority which

. : will be given only in very: exceptional circumstances, :

S (8) That no parson below 13 years of age shall bg allowed admission in shows held
rod : : before 2.00 P.M. op' working days. :

NoTE—Children up 1o the age of 5 (five) years accompanicd by their parents or
guardians shail be exempted from this Testriction. This restriction shall also not
.apply on holidays Holidays for this purpose shall include Supdays,* Gazetted
holiday s and holidays and vacation: prescribed for educational institutions. p A

.. {9) That juveniles below 14 (fourteen) years of age shall not be allowed a:dﬁ:i*iﬂon
| : _in thelate night show ‘starting from .9.00 P.M. and onwards unless they are accom-
| '  panied by their parents or guardians. \ ¢ ‘

[ : (10) That the said {a)—. : :
f or any othet person responsible for the management of the show. shall not contravene

E any of the provisions Telating to 17, P, Entertainment and Betting Tax Act and rules
i ) made- thereunder, .

. (11) Thai the name of the main feature film exhibited ar each periormance shall

. be noted on the Form ‘B’ statement Drepared for each show under Rule 13 of the

| i U. P. Entetiainment and Betling Tax Rules, 1981 and the iicmSeﬁshall-nnt-exh@i;,, or

i , allow to bz extiibited, any feature film in any Show other than the one so noted, -

: (12) That the spind and light arcangement shall be such as to ensure  good

visibility and audibility to all at &l times during the exhibitions and the Scats Shall
a.'iwa‘y§ be kept in a proper state of repairs, -, 2

t ~  €13) That glf walls and floors of permanent video cinema shall be kept clean at

. all times : washed with disinfectant atleast once every day and all walls upio a
height of 90 cms. from the floor shall be cleaned with astrong disinfectant at least I
once a month. - : :

(14) Atleast two spitoons fora seating - capacity of 50 seats and one additional
: ; Spitoon for every 20 seats shall be Provided at suitable places, Tne spitoons shall .
| - contains a sirsng disinfectant and shall be emptied and cleaned from time to time,
Notice for using Such Spitoons skall be displayed pProminently,

4]

Form ‘B' Statement in accordance with U, P, “Enterfainment and Befting Tax
Rules, 1931 shuall remove the, original page from the Register and put the same in g
tin box hung at a proginent place of exhibition Specified by the Entertainment

- Tax Lnspector oy Diusigt Entertaipment Tax Officer. The safety of the said box -

Shall be the responsibility of thesaid ()t~ . - _ —

or his manager, who will keep with him the keys of the box and produce on demand
before the mspeciing officer the above mentionied Form ‘B’ Statement.

R S e T I8 - » Licensing Avthority
Schedule = i " '

| ¥ -
L. Total sanctioned ¢ pacity,
(Class-wise break-up of geats, if any).

2. Size of TN Séreen|Vidao Sc:een-—Vidco-_scope. Screen. -
3. Number of seiling fans of bracket fans with size and description,
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o

4, Number of exhaust fans with size and description:
5. Numbers of urinals and latrines for males and females.
6. Details for fire-fighting arrangements :

(a) C.T-C. Fire extinguisher. ‘

(®) Soda Acid Fire Extinguisher.

(¢) Sand buckets,

(d) Water buckets,

' - : , Licensing Authority,
1 \ | L 0 . -
FORM. 111
| ‘ (See RuLe 12) -
7 Form of liceace uader the U, P- Cinemas (Regulations of Exhibition by means of Video) \
Rules, 1933 far Motel, Restaurants and Pablic Service Vehicle
No.— — o k-

(@) ~ : 3

(Name »f T t:1/Rastaurant/Registration no. .in the case of Public Service Vehicle)

. —— o - _situnfed | registered
‘under Motor Vehicles Act, 1939 at i e W

1 - R _——“ s

_within the District ¢ f

B i = ;

= 7 - = - Se——— 8 licensed under section
3 of the U. P. Cinemas(Regulation) Act, 1955 and Rule 11 of U, P- Cinemas (Regulation of

Exhibition by means of Video) Rules, 1988 asa place where exhibition by means of video may

{
be given from ———— - —both daysinelusive.———— 19 | to e =
The license has beengranted to (¢} — —— e~ Ry v t
' (Name) ' |
+—e— — ———and shall be terminated forthwithif thesaid(¢) — — -~
' ceases to own, to hold on IgaSe ot to manage the said (a)— 3 o
' The license i$ granted subject to the provisions of the U, P. Cinemas

1955 and the rules framed thereunder and to the further conditions —— e i S
(1) that the said (¢) —

-

: 8 r - -" . e T
shalt not exhibit, or permit to be exhibited, inthesaid (@)

film other than a film whioh _haé been certificd as suitable for public exhibition T s

_ authority _ep‘nStlmted under section 3 of the CinmatoyapﬁAct, 1952 an?i W{Iﬁ“
when, exhibited, dlﬁpllay'_s the prescribed mark of that authority and has not been
altered or tempered within any way since such mafk was affi e? t '

xed thereto,
(2) that the said (¢) A

shall not exhibit or permit to be exhibited in the said (Bl == St L e —:
S it 5ob 4 Al film wh y= woRL
Wwho s not an adult any film which has been certified by any authority constituted

| under gection 3 of the Cinematograph Act, 1952 as suitable f ic  exhibitic

restricted to adults. - - . . ¢ torpublic: ‘ehition, Ji

(3) that the said (¢) ' e =
: - Bhall not exhibit of cause to be exhibited at any performance in the said {a}._‘,_ o
: ; . (1) any advertisement regarding sexual diseases and medicinest roul
M disorders or purporting to assxgst the childless in be RO Bk

- 1 J getting children etc, and  (2)
any indecent, obsene immoral or suggestive adverti S, pi :
o the premim:ﬂr of the said (a) EE € advi Sequtents, ‘pictures, or pos

—_
&

i i | — - = -
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(4) that the licensee — - e = e I W ey sl
e et — __shall regularly maintain a register chronglongicaliy with

uptodaie entries “denoting therzin the name and title of the video film, the num-
ber and uate of certificate issued by the authority constituted Under section 3 of the
Cinematograph Act, 1952 and the name of the supplier ot distributor of the said film

Fxhibitn;d by Im on each petformance and the said register shall be open
inspection and produced when demanded by any preseribed inspecting authority.

.(5) that the - said (¢) — —

_— e — 3

shall not display or cause to be displayed any photograph, pictures or posters which

b

depict of Tepresent purport to represent a scene or shot which has been excised from
any film under the orders of the Board of Film Certification or the Central Goveran-

ment.

(6) that the sonnd and light arrangements shall be such as to ensure good visi-
bility and audibility to all “at all times during exhibitions and the seats shall always -

be Kept in a proper state of repairs. :
Y, § S e e e L oS e : Licensing Authority.

. FORM 1V , ’
[See Rule 17 (3)]
Licence for keeping ¢ Video™ Library
1. Name and address of Licensee. " '
2. Ifihel ceiseeis not the owaer of the place or bui lding, the name and addross of

- the ownertherecof.
3, Location of the place or building.
4. Working Business Hours of the Library.
" 5. Peripd for whichthe licence i granted. .

: Conditions of Licence 3

Thi¢ | eanczis grant °d subjectto the pr ovisions of the U.P. Cine:-na (chuhtidn) Act, 1955

and the ¢ ules framed {hereunder and is also subjectiothe following condilions i

(1) Any preseribed inspesting authorityshall have free accessto the sajd premises

being Complied with.

Ay ing ousiness hours ingrder to s.@ whether the conditions of the licence are

(2) Th- licensee shall in 1espect Of each filmin his possession, produce wiea
demanded by any officer prescribed under Rules, & letter ol Consentdrcm the peiton

who 15 the first owner of the Copyright ander section 17 of the Copyuight Aci, 1557
(Act XIV of 1957) and in case such copyright has been assigned under scction 18 ol

' the said Actrom the assignee of such Copyright.

/(3) Thelicensee shall not sell, hire, let on hire, distribute, exhange znd put into
ciroulaionany film othe  hana film which has been certified as suitabie for public
exhibition by Lhe aut hor ly constituted under section 3 of the Cinematograph ACL,
1952 and which, when exhibited displaysthe prescribed mark of that autheiity and
{ Ha same his agl been altered or tampered with In any way such-mar k wag affixed

thereto. y
(4) Thatthelicsnise shallzegularly maintain the prescribed register.,

(5) That thelicensee shall £irnishtheinformation and submit monthly relurnsas

required by the [.consing Authority withinthetime piesciibed by him.

) DR« o v Licensing Authority. -

By order,
3 G. GANESH,
Secretary,
Institutional Finance.
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